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AT CHMATTISGARH ACT . - .~ - =~ . . =
R (No?of2005] ‘

‘-‘l.-l Ty

s crmamsmnn (ADHOSANRACHNA VIKAS EVAM PARYAYARAN] UPKAR ¢ -
o ST UADHINIVAMG 2005, e e

. An Act ta provlde for levy ni'ceﬁ on land for rmsmg t‘unds to implemenl ln.l‘rastmctum
development prcuects and enwmnment mlp rovement projécts S

_,Wher_c:?gs |t is expf;dlcnt o pmﬂdﬁ for add:uonal rcsourocs fop augmcm.mg Il'u: devciopmenl

“as {ollows =
’ 1. (li This Act may be called Chhatiisgarh (Adhosanrachna Vikas Evam Paryavaran) Shortlle, extend and
L. I Upkar Adhmlyam 2005. Commencement.
2 - It extends to the whole of State of Chhattisgarh.

(3 . It shall come,into force on fh- e of its publication in the Official Gazelte. .
R > : P :



204 (4) . iterg T, famier 27 %% 2005 _
Definitions. 2 (D In this Act, unloss the cantext othgrwise requires,—
(a) "cess" means the infrastructure development cess levied uuder section

. 3 or tha environmant cess levied under section 4 of this Act;

RO "mfrastmclum developme:}t fund"” tncs.ns the fund estabhshed under
sccl.lon 3 of this Act' .

© ﬁnwmnmcmfund“ mcans the fund eswbhshad undcrsccuondfofﬁ“
' Acl. o _ :
. R S E (Q).:-I‘ ‘{numu'g ]easc" means g lease g:ampd undc\' !hc Mmes uud Mmerals-
N (Davelopmcmand chulauon) Act 1957 (No 67-0f 1957); -

o Lo - -,,(_61{-,-5-3- "prcscr:bed" mcans pmscribedby ntlcs made undcr ll'us Acl

Lo Y ) _‘._ i (f) ,'_“ "pmceeds\of infrastructurc deVelopmenLCOSS" means thcpmceadsor
SR e _ cesslevxed undamechon&ofthlsAcr S '
: (g) : proccedsof cnvimnmcntccss ' means lheproce{fdsofcesslcﬂcduuder |
L secmn4ofﬂus Ag _ :
- . - I - . N
(2 - Thowords andexpmsslonsusedmllﬂsam butnmdcﬁncdtherem.shpllhavcmc -
- _  meaning gespectively as. ass:gned 10 them in the Chhattisgarh Land Revenus

o - Code;: 1959 (No, 20.0f 1959): and - the Mines and Minerals (Dcvelopmcm and.

S -Rogu]ation) Act, 1957 {No: 67 of 1957) : N _
h ‘“”“"““““ g 3 ) - On andfmm thc: da{c 6f o comcnccmcm ot‘th:s Act, thcreshullbclewcdand vy,
oo "ﬁﬂﬂmfﬂmﬁi- T cqllcctedan infrastructyre development ‘cess on all lands on whlchlandrevenuc o
T T - rem. by what@wr nmnecallc,d is ]cv:cd _ :

L R’ovidsd ﬂl&(inﬁasnucmmdevclopmcmcess shil} notbclcvwd onland
Tz -.whleh forthe ﬂma chg is exemipt from: paymentoﬂand rovenie or rent; a8 the -
o 988 MAY bc . . :

Coe e @ L The 'lnfmn'uctum»dw@lupment eass ahall be lcvlcd a e rale. 5pcmﬂcd in
‘ o L ._;.,.,-_-':Schp-;lulc-l.‘_l D i ) e . .

Antzihors: f“’_gév}qﬁqdwuwmd‘
h an mye.nuebr rent, bywhatcvcmame o

ca

| va;ded thetenvironmeni cess shall notbe levied on la;ld whichfarthe -
: Umebemg is-gkempl ffom payment.of land- rovenue or rent, as the case may be.

_ (2 Tho envimnmcnt cess- sha]l be levied at the rate spcclﬁed in Schedulcvll
Imwruc(m Dewl- 5. (1) Therg shall hc cslabhshed afund 10 bé callcd Infrastru\..tuw Dcvolopmcnt Fund-
' ' @) 'Ihamfmstructurc.devclopmem fund- shall coneist of,— -
{(a) the procec.ds of infrasincture davelomcm_ cess,

) any sum granted by the State Government, and
(© any other sum received from any saurce whatsagver.
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(3)- .- The infrastructure developrient fund shall be utllized I:y the State Govemmem
for implementatlon of such infrastruclure development projects In the State of
Chhamsgarh Hs may be prescribed.

6 (). - There shu.ll be esmblished a fund to be called Environment Fund. _ Edvirenment Fund.

@ - T envuonmem fund shall consist n[—-

(@ the pmceeds of environmem cessy - - L
© (b) - -~ any sum pranted by the State Govarﬁmcm,aﬁd
(c) any other-gumi t'ccelved from-any- soum whatsoever

3y The enwronment fund slrmll be utlfized by thie Staté Govemment for 1mplemeﬂ~ T
tation. of such enmonment pr_]ecls in- the State ol‘ ChhaltISgarh a5 may be’

prescnbed

B NI ENN j" "vied:undemecﬂonamd 4uf4heAcrshallbousscssed msuch manner f5-, - Assessment and Callea :
) T N R S _ PR . '_cl!onnften. .

o 2 : T A 'cullccted asanhrrenrofland;evenu&and R e
SO pro\uslonsof the’ Ch‘hatﬂsgathand-ReVBnuetfode- 1959 (Nb: 200'1_'*.’!959) lfhnll-' I PO
St ,:.-apply mutaﬂ.r muraﬁd}.rforsuchcoilecdun a‘hdzecomy.- T

8 The State Gov.-.mméntmay. by a notif‘caﬁun toﬁopubllshsdmlbeofﬁclal' ‘ Aqumut : r_-_‘
Gazctte. amend any Schedule to this Act t‘or revlslug the ratecfany cess. . --S&-éﬂﬂlﬂr ,-

. Provided that therataof any cess shall'notbe rcv!sed more lhan oncein!.' o
afy conseeuhﬂp period df ﬂtree'yents - . _ : R

: Prowdc-dfuruler that lhe rate or any ces&sh.’dl nol bcmcreased hymore o
" that fiffy’ perccnt ot‘ the e:ushng rale by rmy no‘uf‘ cauon o be]ssuad undér uus-
_sub section, - .7 F - o

D Evaryno&ﬂcauon issucd undersub secucn(l) shajl belaid:rmnedmtelyberore__,. e
Lo - .' theg Lextislative Asse‘&ib]yqf the Stat€ f [tis fn’ session,and.ﬁjns ot i sessicm R
oo Sindhe sesslon lfnmrzdlﬂlcly ffollowmg lhg d?ne ofsuch nduﬂcéuon _ L

N

) _9:2 - (- ."- TI:[eSlachDVEmmentbl&yfhake rtﬂesforcanylngoui thepurposesoflhls Act Pumwmnﬂeﬂns., TR

' ',‘{2],.;3:_ 3 Evﬂij'ﬂile l:hadé uﬂdétlhliﬁel shﬁﬂwlmdjmtﬂédialelybefam ihie: Ltgrsldthm‘ _..\,_,; B S
© T Agsermiblyiof the Sl AF 1 5 seskion; Bnd 1T i hﬁﬁthie&slaﬂ. i.ti the se.qsluﬂ,:. T e e
lmﬂiédlﬂiely fGI.Iuth this dité dﬁwhich subh nife 1§ natifed. . : ‘

Classlﬂcation of L.and ‘.: _' B : . Rate: Ofﬂﬁ\‘ﬂlﬂpmﬂﬂn\*—ﬁi' j
-. - i s (2) ‘.. - ._.. . pAEE . - e . ‘ . : e : (3)
. -Ondand cavered under r:oal and trou ure Rupc655 an cach iaanq of annual d,rspmch ufnu,tu:ra]
’ rnmlng leases.. - g : ‘ ] _
2. -__Onlaucu:uvcr;:d undar nﬂnmglcnsc..s . § Qetmt.of-ﬂle&mo,um‘of_ rOS?-‘ﬂIH:'.aya_blt.’_-.aﬁnl_lauy. ..
ather that (1) shove.. _ : - _ )
3. Qu Yand other than- land LOVOrBd under Spen:cnl of lho .lmonnt cf land revenue ormnt as the

(1) arud (2) above. . case may bg, payabla aanually.
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SCHEDULE-lI
“(See scelion 4)
5. No. Classxf caton of Land -~ ' L _ Rate of envifonment cess
(1) @ g ' : _ N E))
1. " On.land covered uil'der coal and iron bre . Rupccs'S on g:ac_h ténne of annual dispatch of mincral.
‘ mining leases. . - o . -
2.~ Onland covered tinder mining leascs .5 pef‘ccnt of the amoun( of r__oyélty' payable m]_nﬁall Y.
: ather than (l) above. - o T - S '
3. _On ]and other than land covered under . 5percent of the amount of land revcnue or rcnl as the
. (1) and. (2) above ) L. L .. ease may be; ppyablc annua]ly :
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